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Petition(s) for Special Leave to Appeal (C No(s) . 20985/ 2014

(Arising out of inmpugned final judgnment and order dated 03/02/2014

in CMAP No. 19485/2012 passed by the H gh Court O Judicature at

Al | ahabad)

STATE OF UP AND ORS. Petitioner(s)
VERSUS

Z. U ANSARI Respondent ( s)

Date: 25/08/2015 This petition was nentioned today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
HON BLE MR JUSTI CE N. V. RAVANA

For Petitioner(s) M . Pawanshree Agrawal, Adv.
(menti oned by) M. Ut akarsh Jai swal , Adv.

M . Abhi shek Chaudhary, Adv.
For Respondent (s) Ms. Ruchi Kohli, Adv.

UPON bei ng nmentioned the Court nmade the foll ow ng
ORDER

One week further tine is granted to | earned counsel for

the parties to file witten subm ssion.

( MAHABI R SI NGH) (VEENA KHERA)
COURT MASTER COURT MASTER
(Judgnent in the above-nentioned was reserved on 18th August,
2015 by a Bench conprising Hon’ble M. Justice T.S. Thakur and

Hon’ ble M. Justice V. CGopal a Gowda)
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